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| TEM NO. 3 COURT NO. 9 SECTION 111

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 18745/ 2014

(Arising out of inmpugned final judgnment and order dated 10/04/2014
in CEA No. 50/2014 passed by the H gh Court of Judicature at

Al | ahabad)

M S | NDI AN COFFEE WORKERS COOP. SCC. LTD. Petitioner(s)
VERSUS

COMM SSI ONER OF CENTRAL EXClI SE &

SERVI CE TAX, ALLAHABAD Respondent ( s)

(Wth appln. (s) for pernmission to file additional docunents and
interimrelief and office report)

W TH
C. A No. 433/2015
(Wth appln.(s) for condonation of del ay in filing appea

appl n.(s) for stay and )
Date : 10/04/2015 These matters were called on for hearing today.

CORAM : HON BLE MR JUSTI CE MADAN B. LOKUR
HON BLE MR JUSTI CE ADARSH KUMAR GCEL
For Petitioner(s) M Y. Deshnukh, ACR

Kaanan Kapur, Adv.
B. Kapur, Adv.

Raj i nder Mat hur, AOR
For Respondent (s) Aman Sinha, Sr. Adv.
Ani ruddha P. Mayee, Adv.
Sunita B. Rao, Adv.

Vi kas Bansal , Adv.
B. Krishna Prasad, AOR

SS§ss 5 55 %

UPON hearing the counsel the Court nmde the follow ng
ORDER

Li st these matters on a non-m scel |l aneous day in the
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Digitally signed by
Sanj ay Kumar

Dat e: 2015.04.11

nmonth of July, 2015.
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( SANJAY KUVAR- ) ( TAPAN KUVAR CHAKRABORTY)
COURT MASTER COURT MASTER



